BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 508/2025

IN THE MATTER OF:
PURAN ...APPLICANT
VERSUS
STATE OF UTTAR PRADESH & ORS. ...RESPONDENT(S)
INDEX
S. PARTICULARS PAGE
NO. NO.

RESPONSE BY R-8, SENIOR SUPERINTENDENT OF
POLICE, MATHURA, UTTAR PRADESH IN
COMPLIANCE WITH ORDER DATED 12.01.2026 BY THE

HON’BLE TRIBUNAL

COPIES OF REVENUE RECORDS OF KHASRA NOS. 632
(d) AND 637 (M), ARE ANNEXED HEREWITH AND

COLLECTIVELY MARKED AS ANNEXURE-I.

A COPY OF ORDER DATED 09.04.2026 IS ANNEXED

HEREWITH AND MARKED AS ANNEXURE-2.
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4. A COPY OF LETTER DATED 13.04.2026 IS ANNEXED

HEREWITH AND MARKED AS ANNEXURE-3

THROUGH COUNSEL
BHANWAR PAL SINGH JADON
STANDING COUNSEL FOR THE STATE OF U.P.

EMAIL -bhanwar(09jadon@gmail.com
PHONE NO.-7838248353

Date: 15.04.2026
Place: Noida
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I, Shlok kumar aged about 38 years, S/o Shri Sudhir kumar Rakesh, posted as

S.S.P., Mathura, Uttar Pradesh do hereby solemnly affirm and state as under:

1. That, I the Deponent in the above captioned matter, am fully conversant with

& the facts of the case and am competent and authorized to swear the present

T -

o

0 {é.‘\?}\ reply.
LS

7
O*-{'v‘@ " 2. That, I state that the contents of this reply have been drafted by my counsel on

&~
oo
Q@ Vb .U my instructions, and the contents of the same are true to my knowledge and
S
nothing material has been concealed therefrom.

BACKGROUND OF THE MATTER




3. In the present Original Application, the applicant has alleged that Khasra Nos.

632 (J) and 637 (W), situated in Village Jatipura, Tehsil Govardhan, District

Mathura, are Reserved Forest Land. It is further alleged that the said Khasra
numbers have been encroached upon by certain private persons, who have
carried out illegal construction in the form of a permanent boundary wall. The
applicant has also alleged that, while constructing the said boundary wall, trees

of Peelu variety standing on the said land have been illegally felled.

'NSPONSE IS AS FOLLOWS

2,

4. That it is submitted that the sites in question in the present matter are Khasra
Nos. 632 (¥) and 637 (M), admeasuring 0.052 hectares and 0.073 hectares
respectively are recorded as land belonging to the Forest Department in
the revenue records, however the same have not been notified as Reserve
Forest under Section 20 of the Indian Forest Act, 1927.

Copies of revenue records of Khasra Nos. 632 (¥) and 637 (M), are annexed

&ggwith and collectively marked as Annexure-1.
Ut

X '40‘( o\aw =T
ot C’\\l IL. LEGAL ACTION INITIATED AGAINST THE ENCROACHERS BY

THE FOREST DEPARTMENT

5. That, it is submitted that the Forest Department has filed an Eviction Suit No.
1797/2026 under Sections 4, 5, 6 and 7 of the U.P. Public Premises (Eviction

of Unauthorised Occupants) Act, 1972 before the learned S.D.M.,
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Govardhan for eviction of unauthorized occupants from the land in
question and for removal/demolition of the illegal boundary wall

construction raised thereon.

That, while disposing the aforementioned suit, learned S.D.M., Govardhan vide
order dated 09.04.2026 has directed as follows:

1 HIGT TG F @G Fo 632 THAT0.052080 T GHRT Fo 6378 THAT0.07308D
& /i T Uv 150 713 7 dare gawt aidF fewn @1 ofie @1 srnfigd AT

= @ e 34T T 8 vF &fAglT & =7 7100 Fo FlAfeT ¥ fowa @ a7 &g

HFT Maehy ¥ T 31 RO Iega B & 1% @ arwifas &9 & dead
FVT & 31T T HRHAT 3597 T 81 TgFEIY §oTl=1 TYeA1 ¥ dq<ach] Fraars?
2 7uF @ T} [T ST 39 I3 1 31 Hiadl 79 W9 & TEHIaere MaeT w1

5% 3% & wry ¥ a5 v miy Rvell w Aaarger Ritad ardia #vrd aur
e 3 TR Te W T HIG T a1 i v aid 59 1ared &1 arved

P T3 T HTTIGF BIATE] TATTH] GIAT THEIV 61...”
A copy of order dated 09.04.2026 is annexed herewith and marked as

Annexure-2.

P’Q&at in compliance with the directions of the Hon’ble Tribunal, the deponent,

\_)\J\
P\S\'_/\O «\o\ \—\\S‘ﬂ‘p‘ letter no. Legal-Department-Memo (100/2026) dated 13.04.2026, has
POV S
Q’\S‘LGO““ informed the Divisional Forest Officer, Mathura, that police force shall be

provided, if required, for removal of encroachment and demolition of the
illegal boundary wall in the present matter, and has further directed the
concerned Police Officials to ensure compliance with the directions of the

Hon’ble Tribunal in their true letter and spirit.
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A copy of letter dated 13.04.2026 is annexed herewith and marked as

Annexure-3.

8. Hence, this response is respectfully submitted for kind perusal of this Hon'ble

Tribunal.

. "]"hat everything stated above is true and correct to my knowledge, derived from

aterial has been concealed therefrom.

EPONENT
1

AR
O\G(\(UM VERIFICATION

Verified at Mathura on this 15" day of April 2026, that the contents of the

above affidavit from paragraphs 1 to 9 are true and correct to the best of my

knowledge and belief. No part of it is false and nothing material has been

concealed therefrom.

DEPONENT
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